
25-07-22

Misc. Crl, (bail) Case No. 328 of 22

This is a petition filed U/s.439 of CrPC with prayer for

to release accused Simon Munda on bail in cvnnection with Rangapara pS

case No.61/22 Uls 376 of IPC.

The called for case diary has been received. I have heard

ld counsel for the accused and also the ld Addl.P.P. for the State.

The fact of the case, in brief , are that on 24-4-22 an FIR

was lodged at Rangapara PS by one Minu Sahu alleging therein that she

works as a domestic help in Kashmir . In August, 2021 she came to her

home and stayed there upto October, 2021. During that period she had

physical relationship with the accused simon Munda on several occasions

but when she went to her work place she experienced some physical

problems. On being examined her, doctor informed her that she was

pregnant, Thereafter the informant again came back to her home but this

time the accused refused to take responsibility for her pregnancy. Based on

that FIR Rangapara PS case No.61122 was registered Uls.376 IpC. The

accused was arrested on 25-4-22 and since then he has been in custody.

Record reveals that the victim girl is major and she had

voluntary sexual intercourse with the accused. The element of the offence

Uls 376 IPC are, prima facie, absent in this case. The sexual intercourse

between the victim and the accused was consensual.

Considering these aspects of the matter and also the length of

detention of the accused in custody, the accused is allowed to go on bail

of Rs.30,000.00 (Rupees thirty thousand) with one surety of like amount to

the satisfaction of the ld Elaka Magistrate. '
Inform the IO.

Return the case diary in sealed cover.

With this order, this Misc. case is disposed of.
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